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().j, No 9D of 2011 

(hakant.......... ................. 	 . App cant 

Union of India. & Ors. 	Rndent 

Order dated: IL4iL2O12 

Al AM: 

& 
11c1hTLfJ. PatP&klemhkJ(JudIj 

Heard Mr. NR..Routray, 1.4. Counsel for the 

appli4mmnt and Mr. S,,K.Ojha, Ld. Standin@, Coul 

appearing for the Respondent-Rthiways, on whom a copy of 

this O..A, has already been served, 

By fflrng this (.)A. the applicant has sough. 3vw  

the !bllowmg relief; 

(a) To direct the Respondents to 

	

grant. 	I ' 	and 	2 	financial 
upgradation wider the  
Scheme w.c.f. 01 .09.200 and pay 
the differential arrear salary, DCRG, 
Commuted Value of Pension, Leave 
Salary and i'ensic'n with 12011/0' 

nterest, 
And pass any other order........ 

V ide paragraph -). ! he applicant has also prayed 

as an interim relief to direct Respondent No.3 to dispose of 

i'ndi 	 'n 	A rc A. /4 
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4. 	Since the representation has no yet been 

disposed of', the applicant has approached this Thbunal f'r 

appropnate orders. 

S ',..' 	't1'fl  

tp k:11 	- 	u'r 	 n t tu 	mn 

RUE No. 21712009 and in similar cases already Railways 

have allowed such type of benefits under the M ACP 

scheme. Accordingly, Ld. Cowisel for the applicant suhnuts 

that thegrievance of the appb.cant will be redressed if a 

direction is issued to Respondent No.3 for considenng the 

pending representalion in terms of i l3i No. 2 7/2009 'rnd 

pass necessary orders wthm a specific time frame. 

6. 	Without going into the merit of  the case and as 

agreed to by the .Ld Counsel for the parties, we direct 

Respondent No.3 to consider the pending represcntaLin and 

pass a reasoned order within 90 days from the date of receipt 

of a copy of this orde.r and, in ease, on examination it is 

decided by the R ponden No3 that the applicant is entit ted 

to the heiwfits of first and second MACP and other 

consequential benc 	. Own the same should he released J-)  

vithtn a pt11<)d o '- 	ths Jlck'tT(\rn 



With the above observation and direction, the 

O.A.- stands disposed of. 

As requested by the Ld, Counsel fr the 

applicant, send copies of this order, along with copy of the 

f).A. to Responden Nos. 2, 3 and 4 by Speed Post at the 

cost of the applicant Ed. Counsel br the applicant 

undertakes to deposit the postai requisites by tomorrow. 

Free copies of this order he given to the Ld. 
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